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CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH, '

- JODHPUR.
Date of Order: 12412.95.
0.A.No.299/95.
* %%
Chaqdra Pal Siﬁgh eeoApplicant,
-v T SUuU S
Union of India & Ors. .+ +Respondents.
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Mr, R.R.Uyas, Counsel for thas applicant,
Mr. V.D.Vyas, Counsel Por ths respondents,
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o - Hon*ble Mr, N.K.Verma, Administrative Member,
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Heard Shri R4R.VUyas, counsel for the applicant
who wanted a short adjourmment to produce the original
vletter purported to have been u;itten by the applicant
to the competent authority, wherein that authority on
the letter itself had agfeed to his transfer. Shri Vyas
showed me a photo copy qf,tb@ letter, which is an
application from the applicant wherein it was indicated
under a rubber stamp that there is no objection to his

transfer from Suratgarh to Jodhpur Constructien Division.
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ShriﬁV@D.Uyas learned counsel for the respondents
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_however, brought to my notice that the applicant had at mo

Q%point of time was allowed to have his transfer to the unit
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of the. Dy, Chief Engineer (Comstructiomn-I1), He referred to
the Annexure R/1, wherein the Deputy Chief Engineer,

Construction-11, Jodhpur had uritten a lette; to I.0.U.,
Northefn Rai lway, Suratgarh, informing that tﬁe applicant
is beiﬁg returned to the unit where he belongs as there is
no requirement at present‘in this unit. The applicant's
transfer involves the transfer of a Class-I1IY staff froh
one Railuay.Divisidn to angther Division, Since the
applicant belongs te the bonstruction Division, such
o transfer application has to be approved by the Headquarters
.. Office at Kashmiri Gate, Delhi, As per Amnexure R/2, the
:?;hief-Administrative Officer has already pointed out the
iérregularity of the transfer of the applicent, with the
;féﬁirsetion that the applicaét'must be sent to his original
: -unij:. Shri Uyas,Fl.;ri:her brought to my notice that the
applicant had been relieved From his parent unit by the
p Permanent Way Inspector without-any transfer order
pasééd»by a competent aﬁthority. Permanent Way Inspector
was not authorised.tu do that and the transfer of the

applicant cannot be regularised on the strength of such

a relieving order.
‘Shri V.D.Vyas also took the preliminary objection

Je
that the .applicant has come to the Tribunal without

exhausting the remedies available to him in the department
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itself. He has got relieved from tMe Suratgarh on 6.5.95
and he has not baeﬁ working in Construction Unit as he uas
not allowed to join ﬁha unit of the Dy. Chief Engineer,
Cbnstructian-II, Jodhpur. He should nat be_allouéd now

he the protection of this Court in getting his tfansfer

. regularised,

4, Shri R;R.Uyaé, learned counssl for the applicant

stated that the applicant had been alloved to join for a
" couple of days and thersafter, the respondents stopped

ﬁ:sm taklng any further work from him. He prayead for time
Jffor the brmductlon of the Further dacumentary proof to

o lfgf ,support the contentlons nade by him.
\

o »h g"li; - Afte;fhaaring both the parties; I am totally convinced
| gﬁat the applicant has no case at all. He could not claim to
5&%Qa~been transferred to a unit in other division on the
.f:»‘v_:x;%fbasis of unauthorised relievimg order and thersafter,
seek the protection of this Tribunal. Unilateral Orders
passed by a lower functionary without any aqthority has to
be dépreciated strongly. The Railway authorities must look
into this and taks a proper corrective action so that such
Qnsupported 6laims are not allowed to be agitated before
this Tribunal. The application at this stage is pre-maturs
as has rightly been préyed by the learned counsel Por the
respondents and is liable to be dismissed on this ground
itself. Besides, the application does not héve-any merit

alsp and is accordingly dismissed. No costs.
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( N.K, VERMA );
Member (A.)




